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CENTRAL ADniNl3TRrtTI'i£ TRIBUNAL
PRINCIPAL BENCH, NEU DELHI

u.A»No,15? /1993-j

New Delhi, This the 25th Day of Duly 1994

Honlble Bhri P.T.Thiruwenoadafn, HamberCA)

Shri Kapur Singh Dalai, Inspector
sop 'Of 3hri Piru Singh Dalai
R/o G-4 Polios Station Kalkaji
0au Delhi.

'/

, .Applicant

By Shri S K Bhaduri, Advocate

Versus

1. The Dy Commissioner of Police
Headqujartsr No,3,
Police Headquarter, flSO Building ITU
New Delhi.

2. The A.ddl Commissioner of Polics
(Administration) Polics Headquarter
(*13 0 Building I TO
Neu Delhi

3. The Commissioner of Police
Police Headquarter, H 30 Building ITU
Neu Delhi.

4. Delhi Administration
through Lt Governor, I Rajnivas Piurg
Delhi.

5. Shri A K Ohja
Asst Commissioner of Police
R/o P-9 Type III, F R R 0 Lines
Safdarjang Air Port,
Neu Delhi.

. . .Raspondonts

By Sjri B S Gupta, Advocate

0 R D E R(^ral)

1 , Earlier the applicant filed ; OA 2Cii3/92

in this Bench of the Tribunal and on 29.9.92

an order uas passed directing the respondents

to consider allotting quarter No.E-1 Typo IV

PS Kalkaji as per extant rules taking into

account seniority as uell as the disability

of the applicant. Since the applicant uants

the same accommodation in the same Icculity

respondents shall consider his case sympathetically
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even on out of turn basis as per extant rules.

In the c ircumsta ncea , the application is dipposad

of uith the liberty to the applicant to assoiil
!/

the order if he is still aggrieved by the same.

It is the case of the applicanjt/aespite the abovf

orde^the above quarter namely t-1 Type TV

P3 Kalkaji was allotted to Respondent No.5

uho is functioning as ACP(Riot);. This OA hus

been filed praying for a direction for cancsllation

of the above allotment and for allotting of the

same quarter to the applicant.

2. The respondents have stated in their

reply that ACP Riots Cell is senior on the

uaiting list for Type IV house at P3 Kalkaji

and is having a pay of RS.340Q uith effect

from 4.10.93 inccomparison to the applicant uho

is drawing R3.2525 on 1.11.93. The respondents

are relying on Standing Order No.3/91 and

claimt ''that the allotment was made to a CP

in accordance uith the provisions of the above

Standing Order. This claim was hotly contested

by the learned counsel for the applicant uho

produced a copy of the standing or dei'f^o. 3dt 16.1.09.

Part X-XIV. ' of this order _ reads as underJ-

'•(!)• A §ovt servant to whom a residence

has been allotted under these rules may

apply for a change uith another

residence of the same type or a residence

of the type to uhicfp he is eligible

under these rules, uhichacrer is Icuer."

^ il) ...
iiij ...

i v) ...
v) ...

This rule does not helpl the case of the applicant

since admittedly he has not been in occupation
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cf 10 Type IV quarter so far.

3. Be this as it may I note that the main reason

that has been agitating the applicant is that he

had been suffering from ankylosing spondylities and

that he is declared handicapped and has 70 per cent

permanent impairment in relation to his body. To

this effect a medical certificate issued by Prof

d Head of Orthopaedics, All India Institute of

Tiecical Sciences-, Neu Delhi on 15.9.92 was produced

across the bar" at the time of hearing. He has been

finding it difficult to li\/e in the first floor

in which he is at present residing and had been

pleading for a long time for a changouer to a suitable

ground floor accomm o ation around the premises of

AllflS where he is taking treatment regul&rly. He

was particular about Kalkaji area since his present

accommocbation in first floor is in that area i.e.

Kalkajiiitself. Taking these factors into account

the order of 29.9.92 was passed in OA 2023/92

referred supra.

4, I am conuinced that the applicant requires

' sympathetic consideration. He had been hoping to

^ get the quarter E-1, Type l\J, PS Kalkaji in view
of the uarious endorsements made and the relevant

departmental letters. He has no^stated that E~1

Kalkaji is still occupied.by the .previous occupant

who has not vacated the house even though he has

retired from service some years back,

5. Taking the entire circumstances in totality

it will be in the interest of equity to pass an

order that the next available ground floor Type lU

house in any adjacent area should be allo tted to

the applicant. By adjacent area^any locality within

10 Kms of AIIM.S including Kalkaji should be considered.

Uhile I am not specifically ordering that E-1 Type IW
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P3 Kalkaji should alone be allotted to the applicant,

the rnonnnnrntn nrn nt nh"rty) tne respondents

are at liberty to consider allotting ev/en this quarter

in fav/our of the applicant as per rules. If Cor any

reason this aboue quarter cannot be allotted to the

applicant the next available Type lU ground floor house

in adjacent area as discussed above should be allotted

to the applicant as and uhen such a ground floor house

falls vacant. This order is passed in the presence

of the applicant and-the departmental officers who

uere present.

6. Under t h^sje-cir cum stance s, the OA is disposed of

uith the above direction. In. case the applicant is

still aggrieved he is at liberty to file a fresh OA.

No costs.

(P.T.THIRUUENGAQAlvi)
flember (ft)

LCP


